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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 456 OF 2018

..... Petitioner

....Respondents

IN THE MATTER OF:
Nityanand Mishra

State of Madhya Pradesh & Ors
Versus

AFFIDAVIT ON BEHALF OF THE MINING DEPARTMENT
RESPONDENT NO. 1 IN COMPLIANCE TO THE ORDER DATED
T7.O8.2O20 PASSED BY THIS HON'BLE TRIBUNAL IN THE PRESENT
MATTER:

MOST RESPECTFULLY SHOWETH: -

I, K.P. Dinkar S/o Late Shri S.R Dinkar, aged about 47 years working

as Deputy Director (Technical), Directorate of Geology and Mining with the

Respondent No.1, having its office at29-A, Khaneej Bhawan, Arera Hills,

Bhopal, Madhya Pradesh, presently, at New Delhi do hereby solemnly

declare and affirm as under: -

1. That I am aware of the facts of the present case and on the basis of

knowledge derived from the records maintained by the Respondent No. 1

('the State') in the ordinary course of its business I am competent to swear

the present affidavit. I have been authorized vide the office order dated

21.t0.2020 issued Mineral Resource Department, Government of Madhya

Pradesh to depose on the present affidavit. Copy of the office order dated

0.2020 issued Mineral Resource Department, Government of Madhya

is annexed herewith and marked as'ANNEXURE-A'

present affidavit is being filed incompliance with the order dated

passed by this Hon'ble Tribunal wherein the Respondent No. 1

lled upon to appraise this Hon'ble Tribunal as to the steps taken by

.e

l-cF
it in compliance with the Enforcement & Monitoring Guidelines for Sand
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Mining of January, 2020 ('the 2020 Guidelines) issued by the Ministry of

Environment, Forest and Climate Change ('MOEF').

3. At, the outset it is submitted that prior to the issuance of the 2020

Guidelines, Sand Mining activities in the State were regulated under the

Madhya Pradesh Minor Mineral Rules, 1996 ('the Minor Mineral Rules'), the

notification dated 15.01.2016 issued by the MOEF and the notification dated

20.02.2016 issued by the Respondent No. t herein. In addition, the Madhya

Pradesh (Sand Mining, Transportation, Storage and Trading) Rules, 20tg

('the 2019 Rules) have been enacted in the State in consonance with the

Sustainable Sand Mining Management Guidelines, 20L6 ('the 20L6

Guidelines) issued by the Central Government. Copy of the Madhya Pradesh

(Sand Mining, Transportation, Storage and Trading) Rule, 20L9 dated

30.08.2019 is annexed herewith and marked as ANNEXURE-B.

4. It is submitted that at present, the aforementioned rules and

regulations continue to govern Sand Mining Activities in the State even as

on date. It is however, respectfully submitted that there are several issues

addressed in the new 2CI20 Guidelines which have already been

incorporated the existing regulatory framework. Accordingly, by way of the

present affidavit a detailed description of the present situation prevailing in

the State in respect of each of the key issues highlighted in the 2020

Guidelines as well as the fresh initiatives undeftaken by the Respondent

No.1 pursuant to the 2020 Guidelines are enumerated as under:-

A. Identification of sand mining sources, its quantification,
feasibility for mining considering various environmental
(proximity of protected area, wetlands, creeks, forest etc.) and
other factors such as important structures, place of archaeological
impoftance, habitation, prohibited area etc.

at present, in the State, the availability and quantum of sand

ous rivers and other areas is assessed in terms of the 2019

5 of the said rules governs the'Demarcation', 'Declaration'and
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'Marking'of new Sand Quarries in the rivers and other places in the State.

In terms thereof, the demarcation in question is to be carried out by way

of Differential Global Positioning System ('DGPS') survey based on which

the location of the site and its Latitude and Longitude is marked. After, the

process of the demarcation is over, the Collector declares the Sand Quarry

in question after consultation with the Gram Panchayat/ Urban Body. This

is in consonance with Guideline No. 4.t1(p) of the 2020 Guidelines. Rule

(5) (3) of the 20L9 Rule provides for creation of Group Sand Quarry. The

detailed mechanism for such creation is specifically contained in the

aforesaid provision. Further, the declaration and demarcation of sand

quarries situated in 'Prohibited Areas' (as enlisted under the 2016

guidelines) is dealt with in Rule 3 (5) of the 2019 Rules. The said Rule

prohibits Sand Mining activities in the Prohibited Areas. However, on receipt

of any representation seeking permission for grant of mining lease within

any such Prohibited Area, the permission can be granted after securing

NOC/consent from the concerned Administrative Department.

B. Preparation of district survey report and its format for
repofting to eradicated unplanned/clustered grant of mining
lease.

6. That, it was only upon the amendment of the Environmental Impact

Assessment Notification, 2006 ('the EIA Notification) vide a subsequent

notification dated 15.01.2016 ('the 2016 Notification') that the requirement

of drawing District Survey Reports in respect of all minor minerals including

sand came into existence. In compliance to the 2016 Notification, by way

of an office order dated 20.02.2076, the Respondent No. t has issued

directions to the effect that all in all the districts of the State in respect of

all Minor Minerals including sand, DSRs were to be drawn. In compliance to

the direction dated 20.02.20L6, DSRs in 51 districts of the State have been

in terms of the 20t6 guidelines in respect of all Minor Minerals

ing Sand. Subsequently, videthe 2020 Guidelines, the requirement of

ration of DSRs specifically in respect of Sand Mines has been re-
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iterated. Accordingly, vide Offrce Order dated 22.t0.2020 issued by the

Directorate of Geology and Mining, State of Madhya Pradesh, detailed

provisions in respect of preparation of DSR have been put in place. Vide,

the said office order, the competent authority has been directed to

undertake preparation DSRs in consonance with the parameters contained

in the 2020 guidelines. A copy of the order dated 22.t0.2020 issued by

the Directorate of Geology and Mining, State of Madhya Pradesh is annexed

herewith and marked as ANNEXURE-C.

C. Introduction of shofter interval of 25 x 25 m grid interval in

mining plan prescribed by states.

7. That, the Mining Plan in respect of Minor Minerals including sand is

required to be drawn by the Project Proponent in accordance with rule 42

of the Minor Mineral Rules. Subsequently, on 30.08.2019, the 2079 Rules

have been enacted. Rule L2 (1) of the said 20t9 Rules require the

submission of Mining Plan by every successful Project Proponent rvho has

been awarded with Mining Permission before the Collector for his approval.

Further, in terms of rule 12 (1) (c) of the said Rule, the Collector is to

approve the mining plan on the basis of the recommendations of a

technically qualified officer (Post Graduate Degree Holder in

Geology/Applied Geology) of the depaftment posted in any district and in

the event such technically qualified officer is not posted the concerned

Regional Head or Director is to approve the Mining Plans,

B. In so far as the requirement of introducing 25 x 25 m grid interval in

the Mining Plan is concerned, subsequent to the issuance of the 2020

guidelines, the Mining Department of the State is in the process of issuing

suitable directions requiring project proponents to comply with the

said requirement at the time of submission of their Mining Plans.
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D. Grant of letter of intent ('LOI') only at locations that have

lesser possibility of impact on the environment and nearby

habitation.

9. It is submitted that even before the issuance of the 2020 guidelines,

the suitable provisions were incorporated in the 2019 Rules to ensure that

only those areas that have less impact on the Environment are granted with

LOI for the purposes of mining activities. In particular, Rule 4 (5) of the

20t9 Rules, prohibits the issuance of LOI in respect of sand quarries falling

in prohibited areas including Forest Areas as indicated in the 20L6

Notification issued by the MOEF. In addition, areas which have been notified

by the Collector of every District as prohibited areas on account of

environmental or other concerns are also excluded from mining areas in tre

State. In view thereof, it is submitted that the captioned requirement

contained in 2020 guidelines already existed in the State on account of tre

aforesaid Rule.

E. Strengthening the system of mining despatch and its
monitoring.

10. In order to monitor Sand Mining Activities in the State of Madhya

Pradesh, a 'Sand Portal' has been created by the Department of Mine-al

Resource, State of Madhya Pradesh at the following link:

https://ekhanij.mp.gov.in/AppPrevious/sandmp,aspx. The said portal is

fully functional as on date. Before the commencement of any sand minirg

activity in any Sand Quarry, the concerned contractor is required to upload

all the statutory compliances envisaged in Rule t2 of the 2019 Rules

including the approved Mining Plan and the relevant permission from any

Pollution Control Board on the said Sand Portal. Fufther, in terms of Rule

,< T#3 (4) of the 2019 Rules, mining activity is permitted up to least mineable

Zgft<Qlqity fixed in the either of the following i.e. the approved Mining Plan,

(.(: 'fil?^d,N..'*
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consent etc. The details of the said mineable quantity is also required to be

uploaded on the Sand Portal. The contractor is permitted to extract sand

only up to the mineable quantity. Excessive extraction is prohibited.

Accordingly, vide the Sand Portal, Electronic Transit Passes ('E.T.PJ for the

transportation of the extracted quantities is issued restricted to the

Mineable Quantity only. In this manner, the despatch of extracted sand is

regulated to ensure adherence to the prescribed mineable quantity.

Fufther, in order to ensure compliance with the aforesaid requirements,

surprise checks by the competent officers of the Mining Department,

Revenue Officers, Forest Officers and the office of the District Collector are

carried out from time to time. In addition, the ETP issued to contract,f,rs for

the transpoftation of mined materials/sand can be checked/verified for their

authenticity on the Sand Portal by the competent authorities and at any

time stafting from loading at the mine till the completion of the

transportation of the mined sand.

F. Regular replenishment studies to keep a balance of

deposition and extraction of sand at river reaches.

11. That, videan instruction dated 23.0L.2016 passed by the Directorate

of Geology and Mining of State Government it is mandatory for any

applicant to submit a detailed Replenishment Plan in respect of the leased

area as apart of the said Mining Plan with for approval.. The said proposed

Replenishment Plan is required to enumerate the mode and manner

(arrived upon scientifically and technically) of the said Replenishment

activity. It is submitted that even before the issuance of the instruction

dated 23.01.2016, the State Environmental Impact Assessment Authority

of the State had on 01.02.2016 issued a direction to the effect that Mining

Plans unaccompanied by a detailed Replenishment Plan would not be

accepted.
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L2. It is further submitted that the Guideline No. 5 of the 2020 Guidelines

specifically deals with the mode and manner of Replenishment Study to be

carried out in riven bed of sand mines. Therefore, in order to comply with

the said guideline, the Directorate of Geology and Mining of the answering

Respondent has already started contacting expert bodies like the the

Mineral Exploration Corporation Limited ('MECL) and the Central Water and

Power Research Station, Pune CCWPR) inviting offers from these bodies

for carrying out the Replenishment Study in terms of the parameters

envisaged in the 2020 Guidelines. A copy of the instruction dated

23.01.2016 issued by the Directorate of Geology and Mining, State

Government is annexed herewith and marked as ANNEXURE-D. Copies of

the letters dated 2LI0.2020 and 15,10.2020 issued by the Respondent

No.1 to CWPR Pune and MECL, Nagpur is annexed herewith and marked as

ANNEXURE-E (Colly).

G. Regular surueillance of sand mining reaches through

Unmanned Aftificial Vehicles: -

13. At present, surueillance of sand mining reaches is carried out by the

Mining Depaftment of the State through traditional methods by District

Level Task Force, Flying Squads. In addition, the office of the District

Collector also directs for execution of Joint Inspection through the Fo-est

Officers and the Road Transpoft Office. Surveillance of mining activities

through Unmanned Aftificial Vehicles and Drones is not being carried out at

present. However, pursuant to the 2020 Guidelines, pilot projects in the

districts of 'Bhind'and'Sehore' for drone-based surueillance has been

initiated.

H. Enforcement of conditions stipulated in Mining operations
in accordance with approved mining plan and Environmental and
other Statutory Clearances and Environmental Audit.

ffioi nunopd *).)
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L4. It is submitted that provisions for compliance of conditions contained

in the Mining Plan are contained in Rule 42 of the Minor Mineral Rules. In

terms of the said rule, it is the sole responsibility of the Contractor to adhere

to the conditions contained in the Mining Plan. In cases of non-compliance

of the said conditions, the Collector of the district is empowered to take

adverse action against the defaulting contractor.

15. Further, compliance of conditions contained in the Environmental

clearance, I have received instructions from the State Environmental Impact

Assessment Authority, M.P. vide a letter dated 22.L0.2020 bearing

reference No. 3959/SIA/2020. It has been informed vide the said letter

dated 22.10.2020 that compliance of conditions in the Environmental

Clearance is monitored by the Regional Office of the MOEF at Bhopal. It has

been further mentioned therein that in terms of the 2020 guidelines, each

project proponent has to carry out Environmental Audit through a NABET

accredited consultant and the audit repoft is also required to be placed in

public domain on the website of the State Pollution Control Board. The State

Pollution Control Board is to then publish all such audit repofts received in

each financial year on its website on or before 30th September of each year.

Constitution of a three-member committee for superuising the

Environmental Audit is also envisaged. The requirement of carrying out

Environmental Audit is a necessary condition of the Environmental

Clearance granted to each Project Proponent. A copy of the letter dated

22.10.2020 issued by the State Environmental Impact Assessment

Authority, Madhya Pradesh is annexed herewith and marked as

ANNEXURE.F.

Monitoring Sale and Purchase of Sand: -

16. It is submitted that after the deposit of advance royalty by the

contractor, an ETP is issued. The said ETP reflects details of the dispatched

including the date and time of its despatch. It also contains details

sand quarry to its destination. Further in accordance with the said
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distance the transpoftation time (automatically generated) is also reflected.

It is within this transpoftation time that the mined sand is to reach its

destination. In the event the said mined sand does not reach its destination

within the prescribed time without any justifiable explanation/cause it is

assumed that the engaged transpofter is involved in illegal mining

J. Regulation of sand mining in agricultural areas:-

t7. It is submitted that in the ordinary course, Sand Mining is not

permissible in Agricultural/Personal land. However only in terms of the

conditions prescribed in Rule t7 of the 2019 Guidelines ceftain mining

activities are permitted on personal land. In such event the permission for

carrying out mining activities is granted only after essential approvals

including the approval of the mining plan, the grant of Environmental

Clearance and the requisite permissions from the State Pollution Control

Board is Secured. Further the letter of intent for excavation of sand from

quarries situated on Personal Lands is only issued to the nearest contractor"

Land owners are prohibited from selling mined sand from their own

personal lands. Accordingly, it is most respectfully submitted that prior to

the issuance of the 2020 Guidelines, elaborate provisions for regulation of

sand mining on private lands had been incorporated in Rule-17 of the 2019

regulations.

K. Monitoring Mechanism to prevent illegal mining

transpoftation and storage of illegal minerals

18. It is submitted that as per rule 5 of the 2019 Rules, the all the

individual sand quarries in each district are taken as single Group of Mines

on the basis geographical location and revenue boundaries. Tenders are

also issued for the whole group of Sand Quarries and not in respect of each

individual Sand Quarry. As a result, a single proponent secures the Letter

of Intent for carrying out mining activities accross all the sand quarries in a

pafticular district. Such a situation facilitates, the monitoring of illegal sand

The said proponent is also in a position to identify illegal miring
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across any of his leased quarries expeditiously and repoft the same to the

Local Administration.

19. Apaft from the aforesaid, it is submitted that the detailed provisions

for prevention of Illegal Mining, Transportation and Storage of mine-als

have been incorporated on the Sand Portal. The salient features thereof are

as under:

a. Q.R Code - ETP provides for printing the Q.R Code. On

scanning the Q.R Code all the information with respect to the

E.T.P will reflect on the mobile screen, via this legitimacy of

E.T.P can be checked.

b. Pool S.M.S - The registration numbers of all the vehicles

associated with sand mining can be sent via mobile phone via

which the legitimacy of E.T.P can be determined/checked" For

this one has to send the following SMS (MP TP VEHICLE

NUMBER) and it should be sent to 51969 or 166 and in repl'1

to the sent SMS one will get information with respect to the

E.T.P of the associated vehicle.

c. Sand Poftal - Via this portal also the validity of E.T.P can be

checked. In this respect vehicle registration number and E.T.P

should be used.

20. It is further submitted that Rule 20 of the 20t9 Rules deals with the

regulation of illegal mining, storage and transpoftation. The said rule

envisages strict penal action in the event of breach. In terms of the said

rule, upon receipt of information about illegal mining the collector or the

officer authorised is empowered to seize the mineral, vehicle, machine,

tools etc. Further it is only upon payment of penalty to the tune of 50 times

of the royalty of the mineral seized, that the seized goods are released, In

the event of non-payment of penalty, the collector is authorised to

confiscate and auction the seized goods. It is pertinent to note that the said

/6qr{B
/ */ K njuoa,v)

o{ ', ,o l:,n, 
"'" 

\n
o\. i:, 1. ,'^t97te It'..,, 

,'rlgy&

envisages compounding of penalty upon any application in the
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event of such compounding the imposed penalty is reduced to 25 times of

the royalty of the excavated sand.

L. Guidelines for assessment of environmental damages on
account of illegal sand Mining to be prescribed by the state
government.

2I. It is submitted that Rule 20 of the 20L9 Rule envisages the imposition

of environmental damages on account of illegal sand mining further Rule-

t2 of the said rules also envisages imposition of environmental damages in

cases of illegal mining without statutory permits as well as in cases of

excessive mining beyond the permissible mining limits. Further in cases of

excessive mining the environmental damage payable by the defaulting

contractor is equal to 100 percent of the value of the excessive mined sand.

22. It is submitted that on order dated 22.03.2006 of the state

government a task force has been constituted for every district. Such task

force will be chaired by the District Collector. This task force includes the

following officers Superintendent of Police, District Forest officer,

Representative of Madhya Pradesh Pollution control board, District transport

Department and district mining officer. This task force on regular interuals

performs surveillance and takes necessary steps for stopping illegal mining

and transportation so that environment is not damaged from illegal mining.

A copy of the order dated 22.03.2006 is annexed herewith and marked as

ANNEXURE-G

M. Monitoring of mining near inter-district and inter-state
boundaly by establishment of a Task Force.

23. The districts of Madhya Pradesh which shares its borders with other

states are regularly monitored and if a vehicle is found with illegally mined

minerals then required action is taken. With respect to the question of illegal

transportation of such minerals from one district to another the stationed

rs in every district do regular inspections and if an illegal

tion is caught then action is taken. In every district of the state
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in order to stop illegal mining, transportation and storage task force has

been set up. By which time and again effective action is taken.

N. Grant of Letter of Intent to those mining leases which are
falling in the potential mining zone.

24. The rules 8,9, 10, 11 of the 2019 Rules govern the process of grant

of Letter of Intent in respect of Sand Quarries. By way of the said rules, the

Madhya Pradesh State Mining Corporation has been empowered to carry

out e-auction of quarry leases for Sand in groups. The various requirements

for grant of Sand Quarry Leases as envisaged in the 2020 Guidelines are

already incorporated in the various provisions of the 2019 Rules and no

letter of intent is issued unless the said conditions are fulfilled.

O. Miscellaneous:-

25. It is submitted that the State Mineral Corporation has instructed all

the districts from date by way of an instruction dated 10.09.2020 to review

that after execution of contract of sand mines, construction of boundary

sign and pillar by the concerned contractor at their own expense. The said

instruction has been issued in fuftherance to Rule 30 (11) of the Minor

Mineral Rules, 1996. This is in consonance with Guideline No. 4.3 (o) of the

2020 Guidelines. Information has been taken and information boards

showing the details of the mines have been put on the mines. A copy of the

instruction dated 10.09.2020 issued by the State Mineral Corporation is

annexed herewith and marked as ANNEXURE-H.

26. It is submitted that the Respondent No. 1 is in the process of issuing

new instructions in respect of the mode and manner of preparation of

Mining Plans in consonance with Guideline No. 4.1 of the 2020 Guidelines.

Further, after the issuance of the 2020 Guidelines, excavation on oniy 60%

of the mine lease area is approved in the Mining Plans across the State as
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27. Further, videthe said instruction dated 10.09.2020, the State Mineral

Corporation has also directed the contractors of each district to adhere to

the 2020 Guidelines. Additionally, the Directorate of Geology and Mines,

Madhya Pradesh has also written to all the districts on 08.09.2020 and it

has been clearly directed to strictly follow the guide line 2020 regarding

sand mining. Copy of the letter dated 08.09.2020 issued by the Directorate,

geology and Mines, Madhya Pradesh is annexed herewith and marked as

ANNEXURE-I.

28. It is submitted that the Respondent No.1 is committed to implement

the 2020 Guidelines in letter and spirit. In fuftherance thereto, Directorate

of Geology and Mining has also issued a directive to the Madhya Pradesh

State Pollution Control Board on 08.09.2020 along with a copy to the State

Environmental Impact Assessment Authority calling upon it to ensure

adherence to 2020 Guidelines.

29. It is thus, submitted that the Respondent No.1 is in the constant

endeavour of adhering to various sand mining regulations/ guidelines

issued by the Central Government and the MOEF from time to time by way

of suitable amendments in the relevant rules and regulations in respect of

the Sand Mining Activities subject to the state's geographical location,

available financial resources and limited staff by the state government.
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Court No. 1Item Nos. 20-21

Rupesh Pethe

State of M.P. & Ors.

Nityanand Mishra

State of M.P. & Ors.

Date of hearing: 17.O8.2O2O

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 7 26 / 20I8

Versus

AND

Original Application No. 456/2018
(Earlier O.A. No. 146/2Or4 (CZl

Applicant(sf

Respondent(s)

Applicant(sI

Re spondent(s)

Versus

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Ms. Shgufa Salim, Advocate for State of MP

ORDER

Learned counsel for the State seeks time to seek updated

instructions in the light of the revised Sustainable Sand Mining

Guidelines,2O2O and the new Compensation Regime.

List again on 04.Il.2O2O.

Adarsh Kumar Goel. CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM
August 77,2O2O
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Bhopal, the 30s August 2019

No.- F Ig-2l2019lxll-,1.- In exercise of the powers conferred by

section 15 and section 23C read with section 98, of the Mines

,and Minerals (Development and Regulation) Act, i957 {67 of

i957), the state Govgrnment, hereby, makes the following n:ies

regarding sand (Mining, Tlansportation, storage and Trading)'

namely:-
RULES

Preliminary

1. Short Title, Extent and Commencement"

(1) These rules may be called the Madhya Pradesh sand

(Mining, Transportation, Storage and Trading} RuJe,

2}rg.
(2) They shall extend to whole state of Madhya Pradesh.

(3) They shall come into force from the date of their

publication in the Madhya Pradesh Gazette'

2. Definitions..
(U In these rules, unless the context otherwise requires,

. (a) {nActtt rneans the Mines and Minerais

(Der,'elopment and Regulation) Act, 1957 {No. 67

of 1957);

" (b) t'Corporation' means, The Madhya Pradesh

State Mining Corporation Limited;

(c) {rDlstrict Mineral Foundation' shall have 'the

sarne meaning as assigned to it in Madhya

Pradesh District Mineraj Foundation Rule 2075:
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(d) "Fortnn means Forrn appended to ttrese rules;
(e) ttGovernmentt means, Government of Madhya

Pradesh;
(0 "Gram PanchaYat", $Janpad Panchayat", sZila

Panchayat" and cGram sabhatt shall have the

sarne meaning as has been respectively assigned
'to them in tJre Madhya Pradesh Panchayat R4i

Evam Swaraj Adhiniyanl'1993 (No.l' of 199a);

(s) *Llcenclng Arrthority- means such officer who
Lras been amttrorised to sanction sand
rnines/issue G.=ter of intent and grant licence
under these nrles;

(h) {Mineral sand" means, Ordinary sand, Bajri as

is defined in section 3(e) of Mines and Minerals

(Development and Regulation) Act, L957;

(i) 'sNagar Palika" shall have the same meal:ring as

assigned to them in Madhya Pradesh Nagar

Palika Adhiniyam, 1961(37 of 1961);

u) ..Prescribedt rneans, instrr-rctions issued by state
Governrnent under these rules;

(k) ..Storage License' mealf s, License gragted gnder

these rules to store and trading of mineral sand;

0) cstorage Place, means such place where mineral

sand is stored for commercial purpose;
(m) "Urban Bodyl rneans,, Nagaf Nigarn, Nagar

Palika; Nagar Parishad as the case may be;
(n) "Water User Association' shall have the same

meaning as is assigned to it in Madhyt Pradesh
Sinchai Prabandh Me Krishko Ki Bhagidari
Adhiniyam, 1999;
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(2) Words and
nrles shall
them in the

z4

b*pt.**ions usecl but not defined in thest:

have the same meaning as assigned to

Act or Rules made there under'

3, Restrlctions:- The following restrictions shatl be applied

with regarcl to nrineral sand,-
(1) No vehiCle shall cau.se to be transported the mineral

san<J. from the sanctioned quarry or storage place

- without prescribed transit pass'

(21 No vehicle shall cause to be transported without

substantialentryinTransitPass(asqrrzurtityof
mineral,date/timeoftransport,timetobetakento
reach to destination Place, etc')'

(3)Noperson,exceptthevalidcontractor,shallbe
permittedtostoremineralsandforcommercial
purposeorforLrSeincommercialconstrrrction,
quantity mole than the quantity specified in these

rrles.
(4) The vetricles engaged in sand
' GPS or establishing of machine

transportation without
of equivalent technique

(s)

as prescribed, shall be prohibited after the date of

notificatign by the State Governmerlt '

Extraction and rernoval of sand from the following area

shall be prohibited as provided in sustainable sand

mining guidelines, 2OL6 issued by Government of

India,-
(a) within 2OO meters from any bridge;

(b) within 2OA meter rrpstream and downstream

areas of any water supply scheme or water

resources scheme;

(c)withinl00meterfromedgeofnationalhighway
and RailwaY line;
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(6)

(d) within 50 meter from any canal, reservoir or

building;
(e) within 5o meter from edge of state highway and

10 rneters from edge of otJrer village road;

(0 within fixeddistance from any areas which has

been built to control the flood;

G) within 200 meter distance from the place of

cultural, religious, historical, and archaeological

importance or within the distance as provided in,

the Act/Rule;
(h) such areas which have been declared prohibited

by collector due to environmental or other

reasons:

Provided that, on receipt of representation,

permission to grant for mining within the limit of

. prohibited area may be considered, after getting

Noc/Consent from the concerned administrative
department.

There shall be complete ban or, *fiit g, loading and

storage .:of sand by machines from the sanctioned

quarries in river Narmad,a. sand mining, loading and

storage from quarries having a;:ea upto 5.OO hectare

situated on other rivers shall be done by the comrnittee

of local labourers and quarries having a;:ea more than

5.000 hectare, local labourers shall be given priority

for sarrd mining, loading and storage. The use of

machines for sagd mining in other rivers may be given

depending upon the requirement and approval in
mining plan and environmental clearance.
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4. Exemptions.-
(1) The sancl from nearest .sanctioned quarry may be

obtained only after payment of royalty for Government'

project or other beneficiary works (swachchha Bharat

Abhiyan, Pradhanmantri Awas Ycljna etc.) undertaken

by Panchayat/tJrban body. The total amount of royalty

. deposited by Panchayat/urban body (excluding

loadirrg and trarrsportation) shall be refunded based on

necessary enquiry and certification :

provided that, if the works for Panchayatlurban

body is done by contractor, the above deposited royalty

shall not be refunded.
(2) Maximum 10 cubic meter sand in a year may be used

by the member of sc/sT labourers, artisans and n:ral
agriculturist for the constmction of own house, repair,

construction of wells and in agricultural works, from
the area demarcated and selected by the Gram sabha
in theirjurisdiction.

(3)HereditaryKumhars,MembersofSC/STorCo-
operativeSocietyofsuchEroUP,engagedinmaking
pors, tiles and bricks by traditional means may obtain

the sand without payment of royalty ladministrative
charges from the areas demarcated and selected for

**"h purpose within the respective jurisdiction 'f,f
Gram Sabha.

ChaPter II

Demarcation, Declaration and Making Group of New sand

* qluarries.-

5. (1) Demarcatlon of sand quarries-
' identifY new sand bearing areas

The Collector, shali
in rivers or on other

places of the State. D.G.P.S. survey shall be carried

out and its location on revenue map alongvuith

Latitude and Longitudes shall be marked:
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Provided that the sand quarries demarcated and
declared prior to tt'.e commencement of these ntles,
may be amended by following the same procedure as

required
(21 Declaration of sand quarries- The sand quarry

identifred a.s per sub-rl.le (1) above shall be declared by
the Collector, after making such inquiry as he deerns

' fit, on receipt of information/application/proposal.
Prior to declaring sand qtlarry, opinion from the
concerrled Gram Panchayat/Urban Body shall be

obtained and for this purpose a formal order sha:l be

issued:
Provided, if no opinion/advise of the concerrled

Gram Panchayat/urban Body is received within a

period of 15 days, the collector, by presuming that
there is no objection, shall declare ruew sand quarries
in non-scheduled areas onlY:

Provided fuither that, if any objection is received

. from concerned Gram Panchayat/Urban Body within

stipulated period, the collector by disposing off the

objections on merit shall take appropriate decision

regarding declaration of quarry:
Provided further that, prior to declaration of sand

quarry consent/no objection of Grarn sabha shall be

mandatory in sctreduled areas:
Provided also that, the declaration of such sand

bearing areas shall not be necessary separately which
are operational or have been auctioned earlier'

(3) Making of group of the sand quarry.'
(a) The Collector shall make the group of sand

quarries and send proposal to the Director along

with details of area, boundary, revenu'e fl&p,
Khasra-Partchsala, Latitude-Longitude for each

guarry included in grouP.
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" (b) The group shall be constituted on the basis of

geographical location and revenue borrndar;z

(Tehsil, District) as for as possibie.

! (c) while making the group, total afea of sand

quarries included in the group and approximate

available quantity of sand shall be taken into

consideration.
(d) The proposal of constituted group sent by the

Collector shall be finalised by Director

ChaPter'III

Estimation of available quantity of sand in declared sand

quardes and ftxation of preliminary base price (upset price)'-

6. Estimation of quantity available in declared sand quarries-

' (1) The cotlector, with the help of corporation, shall malce

the quarry- wise estimate of mineable quantity of

available sand, in demarcated and declared sand

quarrieg.
(2J The multiplication of the Area of declared quarry and

its actual depth upto which sand is available

(maximum 3 JBeter or water leve1 whichever is less),

shall be the mineable quantity of that sand quarry.

For Example:-
Area of quarry-4.000 hectare means 40000 squafe meter

Actual depth-2.50 meter

. Mineabie Quantity- 40000 X 2. 5=1,00,000 cubic meter per yeaf'

(3) The Permission to mine, in sand quarries up to 3

meter depth from the surface or upto water level,

whichever is less, shall be legal. Hence while

estimating quantity maximum up to 3 meters depth

sha11 be the base for estimation of mineable quantity.
(4) The sum of Quantity of available sand in all the

demarcated and declared. sand quarries included in
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the grorrp shall be the total mineable quantity of the
group.

' 7. Fixation of the preliminary base prlce (upset price).'
(1) The multiplication of quantity of available sand in each

quarry of the group separately and the amount payable

at the rate of Rs. 125 per cubic meter shail be the
preliminary base price (upset price) of that quarry.

(21 For e-Tender, the sum of prelirninat:y. base price

calculated sperately for the quarries included in group'

shall.be the preliminary base price (upset price) of that
- group.

ChaPter IV

. Proced,ure and period of e-Tender of the group of sand quarry

8. e-Tender.- The clemarcated zurd declared sand quarries

shali be disposed off group-wise by the corporation through
e-tender and the procedure thereof shall be as under:-

(1) In consultation with the Department of Science and

Technologr, Government of Madhya Pradesh the

authorised poftal shall be used for e-Tender and

necessary fees etc, shsll be paid by the corporation.

(21 The interested tenderer shall be required to get

egistered on the portal after payment of fee fixed for
registration. After registration the registered
person/Institution shall get a log-in ID.

'(3) Information regarding e-Tender programme shall be

published atleast 07 days prior to date of invitation of

tender in the News Papers.

(4) The Regrstered person/Institution may see the tender

Notice of demarcated/declared group of sand quarries
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for minimum 7 days from the date of its display on the

portal, which shall include the following particulars:-

Details of group of quarries lncluded in e- Tender

Group Name/Number"ro' r " "r" "'r "

Date Of SUbmiSSIOn Of tendef ..... ...........Ti.fll'e.,'... " " " "'' "' o

(5) After viewing the details as above, the registered

person/Institution as desired., prior to participate in

tender for groq-shall execute an agreement in Form'I

with the corporation of such intention that spot

inspectionofsanclquarriesofgroupbyhimhasbeen
made and he is satisfied with the quantity of sand

available in quarries included in the group' approach

road and other relevant asPect' No

. complaint/objections after completion of tender

processshallbesubmittedornosuitinanycourtin
this regard shall be instituted. After completion of

tender process' by making payment of dues in

stipulated time and complying the formalities is agreed

for operation of the quarry. This agreement may be

taken as ontine consent also'

(6) The Registered persons/Institutions as desired shall be

eligible to submit the tender for mgse than one group

and25%amountofupsetpricefixedforeachgroup,
shall :be deposited separately online as E.M.D in an

approximate
Quantity in
cubic meter
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account maintained by the c:orporation, then only may

(7)

participate in tender Process . ?
The amount ,of E.M.D. deposited as above, in case of

sucqessirrl tenderer, shall remain d.eposited as security

deposit in a fixed acgount and shall be refundable only

after expiry of the contract period on due compliance of

the terms and conditions of the , contract and
successful operation of the sand quarry. As per sub-
rule (8) of this rule, except the second highest tenclerer

as the case may be, the amount of B.M.D. of remaining

tenderers shall be refunded online.

The date and time of tender of group for the tender
process shall be fixed and after expiry of this period,
all the tenders received for any specific group shall be

opened as per ttre date mentioned in tender document.
The Corporation by declaring ttre highest tenderer as

successful tenderer from the tenders received, shall
intimate in Form-II to ttre concerned Collector. Beside

this, the Collector shall also be informed by the

corporation about the second highest tenderer if the

difference of his tender alrlount is not more than LO%

of the tender amount of highest tenderer. Thereafter
the process as mentioned in rule 11 may be started'
In first invitation if only single tender is received for
any specific group in the tender process the process
shatl be cancelled and the tender of quarrj' group shall
be re-invited.

(8)

(1O) If a single tender is received in t1.e second or third
consecrrtive tender of any gronp and tender amount is
lOo/o or rrrore ttran the gpset price {ixed for the gror-rp,

such single tenderer shall be declared as successful
tenderer and the Collector shall be intimated by the
corporation.

(?)
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(11) If no offer is received in three consecutive tenders for

any group or tlte tbnder amount is less than the upset

price fxed, the Director shall enquire about feasons

and proce ed for all such act/remedy, including

feconstitution of the group so that tender may be

received for that sand cluarries of the group'

g. Period of sand group inclucl'ed in tender'- The contract
tperroo of quarries of the group shali be 3 yeafs and first

year shall be calctt+ated from the date of execution of

agreement to 30tr' June of the year and last period shall be

' 30th June of the third Year.

For example:-
.If the agreement is executed. on Sth october 2ol9 the

period of the group shall be calculated as under :-

10. Flxatlon and Payment of contract amount.' (1) The

highest amount received in the tender sha1l be the annuaj

contract arnount and in the first year ctrthe contract the

annrral conlract. ,amount shail be payable only. In the

second and third year of the contract, lOo/o more than the

annual contract arnount' sha1l be payable'

18.00 crore

21.00 crore

os OCt. 2aL9 to 3o June 2a2o

1 Ju1yt020 TO 30 June 2027

1 July 2A2L TO 30 June 2022
Second year

For example:'

PrelirninarY UPset Price of grouP

Highest tend.er amount received (Annual

contract amount)
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No. Item Amt.
Payable in
First year

Rs.

Amt. Payable

in Second
year

Rg.

Amt.
Payable in
Thtrd yeqr

Rs.

1. Percentage of
rise

r0% tQ%

2. Increased
Amount

2.lO crore z.tA crore

3. Total amount
payable

2\ crore 23.L0 crore 25.20 crore

Notel- If the agreement of any group is executed in the

middle of the yetr, the contract rnoney for the first year

shall be payable in proportion to the period of working.

Fixation of the contract money is done on annual basis and
its t / L2 part shall be the monthly amount. If during the
first year of any contract 7 months working period is
available, the contract arnount shall be equally divided into
12 parts and amount for the 7 months period, shall be
payable.
(2t The annual contract amount shall be payable in

advance on the first day of the quarter in four equal

quarterly installments. If the first day of the quarter is

the Government holiday the quarterly installment shail

be deposited on the next day. The arnount of first
installment shall be payable on the date of execution of
the agreement. The calculation and payment of the
contract amou$:--sha11 be done from the date of
execution of the agreement (The amount of first
installment shall be proportionately calculated from
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the date of execution till the end of calendar quarter

thereafter the ensuing installments shall be calculated

for the calendal"QUarter)'

(3)Thewholeannualcontra.ctmoneyforthegroupshall
lrepayableoncommencingminingoperationinaj]y
oneormorequarryincludedinthegroupaftergetting
statutory Permission'

(4) In addition to the contract amotlnt, all other taxes, fees

and Government payment shall be payable separately'

ChaPter -V

proceedlngs after e-tender of sand quarry of the group

11. Proceedlngs after e'Tender"

tit The Collector shall issue information letter to the

srrccessful tenderer declared by the corporation to
)

deposit lao/o amount of highest tender anlollnt within

03 working days in an account nffijntained by the

corporation (as shown in tender notice). This amoltnt

shail include amourrt deposited by the successful

tenderer as E.M.D .25% of the annual contract amount

asEMDshallbekeptsecuredforentirecontract
period and remaining 25% amount shall be

treated / adjusted against iirst installment'

If the successful tenderer fails to deposit the amount

vrithin stipulated period' of 03 days' The successful

tenderer may after specifying the reasons' request to

the collector to gfant additional time period' The

collector may grant maximum 10 days additional time

period on the basis of appropriate reasons'

(21
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(3) Upon depositing the annount within fixed or in

additional time period by the successful tenderer, the

Cotlector shall isstre a letter of intent in Form-tII to

complete all legal formalities within 07 working days.

(4)

Ail the formalities/permissions of individual quarry in

a group shall be obtained/completed as per rule. After

issuance of letter of intent to the highest tenderer,

amount of ' E.M.D. deposited by second highest

tenderer shall be refunded online.

If the successful tenderer fails to deposit amount
paya.ble by trirn in tirne or in extended time . as

prescribed under sub-rule (1), the Collector shall

confiscate E.M.D. amount and inform to tire

Corporation and order of cancellation of tender

submitted shall be issued by Coilector.

If the highest tenderer fails to deposit the amount
payable, the Collector shall cancel his tender. The

second highest tenderer as intimated earlier by the

corporation whose difference of tender alnoll.nt is not
more than lQo/o of the amount of highest tenderer,
shall be declared new highest tend.erer (successful
tenderer) by tHollector. Such successful tenderer
shall be issued a notice to complete the formalities

under sub-rule (1). Upon depositing the amount within

the prescribed period, the Collector shall issue a letter
of intent in Forrn-III for cornpleting the necessary
formalities.
In case of non-pa;rment of the amount payable by new
highest tenderer within time as above, the proceedings
for re-tendering of the group shall be adopted.

(6)

(s)
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tit After completion of the tender process, state

Government may authorise any other authority lil<e

Madhya Pradesh state Mining corporation etc. in place

of Collector to issue the letter of intent and take

further action for any particular district or group.

under such condition in atl rutes/instructions and

agreement wherever mention of collector in this

context is made, such arrthority shall be therein

deemed accepted.

ChaPter -VI

Statutory Permissions

L2. Statutory Permlssiotrs.- The statutory

permissions/formalities for each sand quarry of the group

may be obtained/completed, as pef rule. All the statutory

permissions (e.g. Mining Plan, Environmental clearance,

Water and Air Consent etc.) reciuired for the operation of the

sand quarry shall be obtained by the successful tenderer'

The successful tenderer may start mirring operation only

after obtaining the statutory permissions as per rule 14'

Excavation without statutory permission or excavation in

excess quantity than permitted quantity in statutory

permission, in such ccindition LAOo/o cost of the excavated

rnineral and amount of compensation towards

environmental damage shall be recoverable from the

contractor. The statutory permission are as follows:-

(1) Mining Plan-

(a) The successful tenderer shall submit mining plan

for approval to the collector within a period of
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(21

oRe rllonth frorn the date of issuance of letter of
intent. The Mining Plan shall be prepared by the

Recognised Qualified Person (R.Q.P.), amthorised

by the Director.

(b) The mining plan shall consist of the location

of the mines, quantity of(latitude-longitude)

mineable sand available in the sand quarry and

other issues, as provided for in Madhya Pradesh

Minor Mineral Rules 1996.
(c) The Collector shall approve the mining plan on

the basis of recorlrnendations of the technically
qualified officer (Post Graduate Degree Holder in 

,

Geologr/Applied Geolory) of the department
posted in the district and in case if in any district
technically qualified officer is not posted,' in such

case conceilFd Regional head or Director sha-ll

approve the mining plans.
(d) The mining plan shall be prepared only on the

basis of actual quantity available/estimated and
all the Mining operations shall be carried-out in
accord.ance with tJ:e approved rnining plan.

Envlronrnental Clearance- The successful tenderer
after getting approved mining plan, within a maximum
period of 15 days, shall submit application before the

competent authority to obtain Environmental

Clearance in accordance with notification issued by
Ministry of Snvironment, Forest and Climate Changes,

Water and Alr Consent- The slrccessful tenderer after
getting environmental clearance within a maximum

(3)
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(4)

(5)

period of 7 days, shall submit application before the

competent' authority for obtaining the consent under

the water (Prevention of pollution and control) Act,

Lg74 ancl the Air (Prevention of Pollution and Control)

Act 1981. d
Permlsslble Quantlty-The mining shall be permitted

upto ':min'eable quantity fixed in mining plan,

envirOnmental clearance, water and air consent

(whichever is less).

The annual contract amount shal1 not be reduced in

any case if there is reduction in mineable quantity in

approved mining plan, environmental clearance, water

and air Consent

All the above statuary permissions shall be obtajned

within a time limit. The corporation shall supervise for

the permissions being taken for each group by the

group contractor. In case of any delay, carelessness or

lack of interest proceedings for cancellation of letter 9f

intent may be initiated.

(6)

ChaPter- VII

Execution of Agreement and Comrnencement of Mlning

OPeratlon

13. Executlon of Agreement.-
(1) The successful tenderer after completing/getting all

the statutory formalities, shall submit, artnual action

. plan in Form-rv to the collector for the quarries

included in the group. Successful tenderer shall

submit an undertaking in Form-I to the collector
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stating that the mineral upto the permitted limit shaul

be extracted. As per sub-nrle (21 of rule 14, sha:l
deposit the highest tender amount received for the
group and is reacly to execute the agreement of anlr
particular quarry included in the group.
The quarry wise contract agreement may be executed
separately in Form-V within 15 days from the date cf
submission of the undertaking, as above and separate

surety bonds shall be submitted for each quarry in
Forrn-VI. Agreement shall tle registered under the

provisions ofJrylian Stamp and Registration Act, 1908

(No.16 of 1908)

The successful tenderer shall prepare annual working
plan for the quanti(y to be dispatched every month
from the quarry in such manner that the total
permissible mineable quantity fixed for the year is
despatched entirely, in that year.
If amount payable for th€ quantity to be despatched in
any quarter is more than the amount of installment
paid for that quarter then the additional amount shal1

be payable in addition to contract installment,
Otherwise the Collector shall stop issuance of transit
pass required for transportation of mineral. The
additional amount so deposited and quantity extracteo
or to be extracted shall be a{iustable in annual
contract money and as per annual rytion plala.

L4. Cornrnencerrletlt of tlre Mlning Operatiorrs.-
(1) The successful tenderer, after execution of agleernent

and registration but prior to commencement of the

mining operation, shall inform to the Collector about

such intention. After Commencement of the mining

(21

(3)

(4)
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operatiolthgobjectionregarclingavailablequantityof
mineralinquarry,,approachroaclandotherrelated
issues shall not be accePtable'

(2|ont}reconditionofdepositingthecontractamountof
thegroupontheprescribedclateasmentionedinthe

"agreement,theminingoperationofth.equarrymaybe
started as and when the statut,oty permission is

received. It shalt not be compulsory to obtain statutory

,permissionforallthequarriesofthegroup
simultaneouslY'

15. Cancellation of the Contracts'-
(1)TheCollectorshall,issueshowcausenoticetothe

contractor, on violation of any of the 1:* and

condition of the agreement, non compliance of

environmentalrules,excavationoutofthesanction
area, excavation more than the permissible quantity or

arry other serious mistake. Collector, after examining

thereplyfeceivedfromthecontractorregarding
,violation,shallsendproposalalongwithopinion'tothe

Director.TheDirectorrnayeithercarrcelthecontract
ordulytakeanyotherdecisionontheproposal
received from the Collector'

Nosuchorderofcancellationofthecontractsha]lbe
pa$sedagainstanypersoninterestedwithoutgiving
opportunitY of being heard'

The appeal, against the order passed by the Director'

may be submitted to the State Government'

(2)

(s)

16. Surrender of the Group.- The contractor at any time after

.*akingpaymentofalltheduestothestateGovernment
maysurrenderthegroupbygivingSixmonthspriornotice
to the Collector:
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Provided, once the application for suffender of the

group is submitted, it shall be irrevocable and the State

Government shall accept such surrender within stipulated

time and the contractor shall handover the possession of

ttre group as' per the terms and conditions of the contract
agreement:

Provided ftrrther that, upon receipt of application of

surrender of tJre group the process of re-tender of the group

$hall be initiated by corporation.

" Provided further tJ:at, the application subrnitted for

suffender of the group in the third year or six months prior

to expiry of agreement contract period shall not be

entertained.

ChaPter VIII

Dlsposal of Sand on Private Land

L7. Dlsposal/Permtt of mineral sand available on Private
Land.-
(1) All the License/Permissions granted for mining of sand

on private land under the provisions of M.P. Sand

Rules, 2018 prior to commencement of these rules

shall be deemed to be cancelled from the date of

publication of this notification, the royalty deposited in

advance, if aly shall be refunded by the Collector to

the licensee.
(21 During the agreement period, permission for

excavation of additional quantity of sand on private

land. may be given to the valid contractor of any group'

on the basis of consent from land owner.

(3) The contractor of the nearest group shall submit
' application in Form-VII to the Collector for obtaining
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license for sand available on private land. The fees of

.Rs.5ooo(FiveThotrsarrdRupees)perhectareorpart
thereof, shall be deposited in prescribed head along

with application. The applicant shall submit khasra

Panchsala of applied land and an affidavit of the

collsent of the land owner and an affidavit stating that'

noroyaltyoranyothergovt.duesareoutstanding
against him.

(4) The Collector after making necessary enquiry and on

the basis of quantity available may dispose-off the

application of 1.oo trectare area. where the applied

area is more tharr 1.OO hectare, the collector shall

sendtheproposaltotheDirectortotakeappropriate
decision for grant of license'

(5)Thequantityinlicensetobegrantedonprivateland
shail not exceed more than 10% of the mineable

quantitY of that group'

(6)AnamountequaltoSo%ofcalculatedroyaltyof
available/estimated Quantity in the licenoe area shall

be deposited as security arnount. This securi$r amortnt

shall be adjustable against the royaity payabie in

advance

" The permission to issr:e transit pass for the

transportation of the sand from the license area shall

begivenonlyafterdepositingSoo/oarnountof
calculated royalty of available/estimated quantity in

(7)

(8)

the license area-

TheperiodofLicenseshallnotbemorethanoneyear.
The Licensee shall start the mining operation only after

obtainingstatutorypefTnissionsrequiredunderthese
rules.
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The permission for transport of the excavated sand

shall be given after depositing payment in advance at

the rate of per cubic meter according to the highest

tender amount received for the group.

(10) The transportation of sand from place of license to the

destination shall not be done without the transit pass.

ti f l The permissible quantity for mining shall be limited to
(Mining plan, Environmental clearance, Water and Air
consent) whichever is less. In case of violation the
permission may be liable to be cancelled u,ith

immediate effect and as per rule the value of additicnal

quantity excavated shall be recoverable.

(12) The private land owner shall not be given direct

permission for mining and sale of sgnd.

.: Chapter D(

Storage of mlneral sand

18, Storage of mlneral sand.-

(1) All the License grasted for storage of sand prior to the
cornmencement of these rules shall be deemed to be

cancelled from the date of publication of this

notification. The permission for disposal of sand validly

stored shal1 be given. The licensee shall furnish Cetails

of quantify of mineral stored on storage place to the

collector within a period of 7 days from the date of

notification.
(2) The licensee, after the publication of this notification

shall not store new stock of sand, of storage place'
(3) The Collector shall, after receiving such details,

enquire and veri$z the quantity of mineral stored' The

permlsslon may be accorded, to the licensee to

(e)
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remove/disposc-off quantity upto 1.00 lakh cubic

rneter sapd stored legally, wi'thin a mzudmum periocl of

30 days. The arTangement for special permission for

disposal shall be made on portal by the corporation,

the period fixed may not be enhamced and the licensee

may not be granted permission more than once from

one storage Place.
(4) If the quantity of mineral stored on storage place is

more than 1.00 lakh cubic meter, the collector after

verification shall send proposal with recommendation

- to the Director. The Director after examining and fixing

the period shall proceed for grarrting permission' The

Director may grant maximum 90 days period for

disposal of sarrd stored.
(5) In case of non-disposal of whole quantily of sand from

the storage place within the period given by

collector/Director as above, the collector shall forfeit

rernaining quantity, disposal of the salne shall be done

aspertheprocedureprescribedbytheState
Government.

(6) The permissionffi the contractor of the group for

' storage of sand mineral for comrqercial purpose shall

only be given beyond 2 km but within the limit of 5 km

from the vatid sand quarry'
Provided',perrrtissiontoanypersonotherthan

the valid contractor shall be given for stord$e, beyond

the50km.peripheryfromanysanctionedsani

?rouia.d further that the above restrictions shal1

not be applicable in the Bhopal, Jabalpur, Indore afld

Gwalior Districts:
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Provided further that, the {inal decision
taken by the State Government, if any' difficulty arises in relation to above restriction.

(71 The application for grant of storage license
submitted as lbllows:-
(a) Application in Form-Vlil.
(b) Copy of challan alongwith application fee of Rs.

SOOO deposited under prescrlled head under
these nrles;

(c) Latest revenlle maps and khasra panchsala of
place of storage;

(d) NOC issued by Tehsildar in case the storage place

, is a govt. Iand and affidavit showing tlre consent
of land owner in case of private land;

(e) Affidavit of applicant ftrr storage license stating
that no mineral revenue or govt. money is
outstanding against him.

(8) The Collector by verifying the fact from the corporation
that there is no sand quarry within 50 km periphery
from storage place and after such enquiry as he deerns
fit shall grant, storage license.

(9) The period of license shall not exceed than the period
of contract of group and in case of cancellation or' expiration of contract the license shalt expire
automatically.

(10) The sand, stored in a storage place shall not be
transported anlnvhere without prescribed transit pass
(e-TP).

(11) In case of expiry or cancellation of the contract the
licensee shall remove the sand available on the storage
place within a period of one month from the date of

shall be
practical

shall be
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of the contract, otherwise

storage Place shall be

by the Collector as per the procedure prescribed by the

State Government and the amount so received shall be

" <leposited in the Government treasury'

(12) No License shall be requirecl at construction place for

storage of sand upto max'jmum of 20 cubic meters for

private constnrction work (not for commercial purpose)

and upto mildmum of 50 cubic meters for commercial

purpose to contractors for private construction work:

Provided that in case of government construction

works the collector, may be grant permission for

storage of, 50% quantity of sand sanctioned in estimate

at construction site on the basis of a certificate issued

! by the competent authority of the works department'

19. Amount to be DePosited'-

(1) The whole amount received from mineral sand shall be

deposited online in an account maintained by the

corPoration.
(21 The amount deposited as above shall be transferred by

thecorporationattheendofthemonthunderthe
heads prescribed in chapter 11 of these rules and the

head wise details shall be sent to the Director and

State Government'
(3) Interest for the delayed palrment, at the rate of 24%

perannumoratt}rerateaecffiedbytheState
Government from time to time, shall be paVable'

such expiry or cancellation

the mineral available on

forfeitecl. such forfeited mineral shall be disposed off



/-7 € g9
2' 

740 (?l)qtgc'tw Yrqq{. ftqfm so 3r'tFFT 2ols

Chapter.-X

Ittegal Mlnlng, Transportation and Stetage of Sand

2('. Penalty a+d'Cgmpounding of cases of lllegal Mining.-
(U On receipt of information about ilIegal mining, the

Collector or Officer authorised for this purpose, shall

seize mineral, vehicle, machine, tools etc. and case

. shalt be submitted, before the Collector" During the
pendency or before taking final decision of the
registered case, if any application for compounding the

case is received, the Collector may dispose of the case

after applicant depositing an amount equal to 25 times
of royalty of the excavated mineral. During this period,

if application/consent is not received, Collector shall

impose penalty, 50 times of the royalt-y of mineral

excavated. On deposit of compounding amount or

penalty amount, the seized miner-al, vehicle, machines,

. tools, rnay be released:

Provided that if penalty amount imposed is not
deposited by the illegal extractor, then Collector or
Officer authorised for this purpose may confiscate and

auction the seized mineral, vehicle, machines and

tools.

(2) Penalty and compounding of cases of illegal

transportation- In case of registered cases of illegal

transportation, transportation without valid e-tp and

transportation with quantity more than the quantity
entered in e:tp, the Collector may dispose off cases

after deposit of compounding fees or amount of
penalty by the illegal extractor, as under:-
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Type of
" Vehicle

Transportatlon
without valid
Transit Pass

Transport with
Transit Pass but
quantity ls more

than quantitY

entered ln Translt
Pass

Compound
ing
IFs

Amount
of

Penalty

Compound
ing

Fees

Arnount
of

PenaltY

1. Tractor-
Trolley

10000/- 2sooo/- sooo/- ro0oo/-

2. TWo axle (6

wheeler

vehicle)

2sooo / - 5000o/- lOO0o/- 2OOOO / -

3. Dumper(hydr

aulic 6
wlreeler
vehicie)

Soooo/- 1,00,00

ol-
2sooo / - s0000 / -

4. 3 axle (10

wheeler
vehicle)

1,00,0o0/- 2,OO,OO

o/-
5ooo0/- 1,0O,00

o/-

5. 4-6 axle (More

than 10

wheeler

vehicle) ':

2,00,000/ - 4,00,00
ot-

1,00,000/- 2,00,o0

al"

Provided, compounding fees or amount of penalty in

case of transportation of mineral by 4 wheeler vehicle

(Matador,4A7,6O8etc)carryingmin€ralmorethanthe
quantity of tractor-trolley, shall not be less than 1.5 times of

the amount fixed for tractor-troliey'
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(3) Compoundlng and Penalty ln cases of lllegal
$torage- The Collector, for disposal of registered cases

of illegal storage of sand upon receipt of a-ny

application/consent from the date of registration of the

case, during the pendency of the case or before taking

- tJ..e final decision, ffiaY compound the case after

depositing amount equivalent to 25 times of royalty of

the stored mineral. If during this period any

. application/consent is not received then the Collector

may impose penalty of amount 50 times ol the royalty

of the mineral stored:
Provided, lro such order shall be passed against

the person interested, unless the opportunity of being
heard is given to him.

ChaPter-XI

Transfer of amount received from the mlneral sand

2L. Amount received from mineral sand.- The whole amount
received in the tender process of sand group and under

, these rules, shall be deposited in the account maintained by
the corporation and thereafter every month the same shall
be transferred, as follows:-
(1) Rs. 75 / - per cubic meter for the concerned Gram

Panchayat/T.ocal Body to the State Government.
(21 Rs. 5O/- per cubic meter, in the head of the District

Mineral Foundation, to be made available to the
Collector, to the State Government.

(3) For the first year (year 2OI9-2O! lO% of amount' received from tender premium shall be kept by
corporation as incentive amount or for self
expense/use. Remaining amount received from the

, tender prenriiffi shall be tran.sferred to the State
Government, every month. Re-fixation of the ineentive
amount to be kept by the corporation may be done
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every year by the Finance Department in the light of
requirement of the corPoration.

The amount of-Rs. 751- per cubic meter received from
the permission to be granted on private land shall also

be allotted to the concerned Gram Panchayat/Urban
Body and balance arnount along with tender premium

received under this head shail be transferred as per

sub-rule (3) of this rule.

If any Gram Panchayat or Nagar Panchayat receives

income more than Rs. 25 Laks in a year from the

mineral sand, the remaining amount shall be

transferred in the head of District mineral fcrundation.

The above limit of income shall not be applicable for
Nagar Palika or Nagar Nigam-

Tax/fee etc. from the amount received shall be

deposited in the prescribed head by the corporation.

ChaPter'XII

Appeal and Revision -r

22, Appeal.- ':

(1) Any person aggrieved by an order passed under these

. rules by the collector, may within sixty days of the

date of communication of the order to hirn/her, may

file appeal to Divisional commissioner in Form'D(. The

appeallant shatl deposit a fee of Rupees 1000/-(Rupees

one thousand onlg in the head prescribed under these

Rules and shall attach the original challan alongwith

application:
Provided tJat a:ry application for appeal may not

be entertained by the appellate authority after the said

period until the appellant satisfies the appellate

(4)

(s)

(6)
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authority that he/she has sufficient reason for not

filing the applica.tion with in stipulated period.

(?l where an appeal is submitted under these rules, the

appellate authority may confirm, modify or set-aside

the order passed under these nrles or pass sr.rch other

order in relation thereto, as it may deem just and

proper:

Provided further that no order shall be passed

against any person interested unless he/she has been

given opPortunitY of being heard:

Provided further that, the Appellate Authori['

may at any time direct that the execution of the order

. against which appeal has been filed be stayed for such

time as it may deem fit.

2g. Revision.-
(1) Any person aggrieved by an order passed under these

rules by Divisional Commissioner, may file an

application for revision in Form-D( before state

Government, within sixty days of the date of

communication of the order to him/her. The revisionist

shatl deposit* a fee of Rupees 1000/-(Rupees one

thousand only) in the head prescribed and shall attach

original challan alongwith the application:

Provided that any application for revision may not

be entertained by the State Government after the said

period until the revisionist satisfies to the State

Government that he/she has sufficient reason for not

filing the application for revision with in stipulated

period.

€4
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Where an application for revision is submitted under

these rules, the state Government may confirm,

modify or set-aside the order passed by the Appellate

Authority or pass such otJrer order in relation thereto,

as it may deem just and Proper:
provided, oo order shall be passed against any

person interested, unless he/she has been given an

opportunity of being heard:

Provided further that tl.e state Government may

at any time direct that the execution of the order

passed by Appellate Authority be st$ed for such time

as it may:deem fit.
(3) The State Government at any time, may suo-moto

revise any order passed by his subordinate officer or

Appellate AuthoritY.

24. Poweri to rectify apparent mistakes.' The officer may

rectify the clerical or substantial elTor within six months

from the date of the order passed by him, under these rules:

Provided that if such amendment, affects adversely to

any party, will not be made, unless the concerned officer

has given the notice of its intent to do so, to the concerned

party and has gtven the reasonable opportunity of hearing

to him:

Provided further that, in case of such orders in which

more than six months period has lapsed, the officer may

amend after taking permission from the State Government:

Provided also further that the State Government may

order to amend such order at any time.

(2\
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,25. Powers to remove difficulties.-
(1) If any difliculty arises in implementing the provisions

of these nrles, then the State Government may issue

such instructions, which is not inconsistent u'ith the

provisions of these rules, to remove such difficulty.
(Zl The form and procedure mentioned in these mles shall

be prescribed by the State Government.

26. Provlsions for transltlon perlod.-
(U After commencement of these rules, there may be

delay in complete execution of these rules, and due to

. oon-operation of sand quarries, deficiency in supply of

sand may result, hence these provisions are being

made. some of the sand quarries which were

auctioned previousiy ancl are in operation, the period

of those quarries is upto March 2022. Besides this,

some quarries which have been handed ovetf allotted

to Gram Ffii-chayat under provision of liladhya

- Pradesh Sand Rules zOLB are also in operatiorr at

present, the contractors of the group shall start

immediately proceedings of transfer of permissions
! under environmental rules of such quarries.

(2) Other sand quarries transferred to panchayat in which

operations have been started after the completion of

formalities, all such quarries may remain date of start

of operation be operated by Panchayat/urbatr Bodies

tiu 31st March 2o2o or by the new group contractor

from after execution of agreement, whichever is earlier.

(3) From the date of commencement of these rules, the

contractors of the auction quarries, may surrender the

quaffies. Surrender of such sand quarries shali be
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acc€pted, giving exemption in condition of agreement

and security amount shall be refunded as per

eligibilitY 
dered or theSuch quarries which have been su"rren

period has been expired, shall be*deemed to be

included in the group which have been identified at the

time of inviting tender. The contractor of the group

shall complete all the statutory formalities for

operation of such includecl quarries. In respect of this

new quarry included additionally in the group, the

amount of royalty as calculated per cubic meter shall

be paid on the basis of the highest tender arnount

received for that group. The period of new quarry

included shall be up to the period of expiry of contract'

If during the period of operation of contract, any

proposal for new quarry is received to the Collector,

the Collector after such enquiry, &s deerns fit tnalr

include quarry in the nearest suitable group. The

period of new quarry shall be the period of expiry of

contract. The contractor of the group for despatch of

sand from such new quafry shall deposit the amount

on the basis of the highest tender amount received at

the rate of per cubic meter for that group. Maximum of

25% of totat permitted quqntit5r for the group contract

shatl be allowed to be added in case of new quarry.

The gfoup or' quarries of the group remained vacant

temporarily under the provisions of this rule or due to

other reasons ffi&y, in public interest, be operated by

(4)

(s)

(6)
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the department or by thq corporation for ensuring

availability of sand.

27: Repeal.- The provisions related to mineral sand. contained

in Madhya Fradesh Minor Mineral Ruies, 1996, Madhya

Pradesh (Prevention of Illegal mining, Transportation and

Storage) Rules, 2006 and Madhya Pradesh Sand Rules,

2018 are repealed to the extent where it does not transgress

to these nrles.

28. In case of any clarification or discrepancies an'ising due to

English translatrpq- of Madhya Pradesh Sand (Mining'

Tra.nsportation, Storage and Tradirrg) Rrrle, 201-9, Hindi
version of the nrles shall be acceptable.
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1.

't

tr.ORM.I

[See Rule 8 {5)]

O nllne agrc e tre nt/ unde rtaklng/c onse nt letter b e fore

PartlctPatlon ln tender

I, shri/smt./ku. .S/o, D/o, W/o of shri
owner/partner/director/authorised signatory

r......i.,..r.t resident of .,.............. district ""' which hereinafter

caped the tenclerer which expression shall where the context so admits include his,/her

heirs, executors, administrators, tepresentative and permittecl assigns on this day ....,.'''...'.
rnonth year 20........ grve consent/undertaking that'-

Whereas, the tenderer has read the conditions laid down in tender documents

regarding quarries etc. or Understood before taking part in the tender process of

quarry an4 admits that tenderer shall not be entitlerl to express

ignorance of any of the said conditions.

The tenderer hereby agrees that,-

(a) Before submitting the tender, the tenderer has made spot inspection of the

sand quarries included in the group and shall satisfy himself regarding all

relevant aspects of the quarries tike the approach road, available mineral
quantrty in quarries of the group etc,.

(b) Before participating in the tender; tenderer shall deposit 25o/o amount of the

upset price of group quarry in advance, which shall be termed as Security

Amount' 

^a*nlefeo nrinp nn, .de(c) As soon as the tender process completes mine operation shall be ma

. completing the formalities a.nd amount due shall be paid in the prescribed

period.

(d) State Govemment/Collector is not bound to except the highest tender

annount, further that the state Government is free to except or reject highest

tender received without assigning reason for that'

(e) Approvcd minhg plan/environment management plan shall be submitted

uti"t Madhya Pradesh sand (Mining, Tlansportation, Storage and Trading)

Rule 2019 from the date of approva-l of contract within prescribed period.

After completing these formalities and an agreement shall be executed in

Form.,..., along with tJre surety bond in Form- ...... With in a period of 15

days failing which the concerning collector shall forfeit the installment of the

contract amount and security arlaount deposited so:

' provided, where the State Government/Collector to their satisfaction

are of opinion that the successful tenderer is not responsiblg for delay in

execution of the agreement or completing the formalities then as the case

may be state Government are any authorised ofhcer may permit the

' execution of t]re agreement even after the expiry of the above period'
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I have carcfully studlcd thc Madhye Pradesh Sand (Minirng, Ttanspofiatlon, Storage
and Trading) Rules 2019 and I 6halt comply with these.

Starnp duty and registration fees required for execution of agreement and furnishing
surety bond shall be borne by me.

3.

4.

5. I promise that:

Firm/ LLP/ Company I Society(a) My Firm/Partnership

is not bankrupt and in relation to allotted
mines and minerals no dues are outstanding, if any such dues are found
then the same shall be adjustable against my security arnount,

If at any time before or after the execution of agreement it comes in the Ught

that I do not have desired qualilication to submit the tender then I shall be

declared disqualify. If the contract is obtained by me/r:s on incorrect

statement or information then my/our contract shall be cancelled. If letter of

intent in my/our favor has been issued or the execution of the agreement ey

me/us has been made then for incorrect statement or information my/o:rr
sanction letter/agreement may be cancelled by giving notice in writing. As a
consequence of suctr cancellation my/our security arnount and cther
arnount may be forfeited and there shall be right for taking any other action
as per applicabl.e laws or as per offered documents. I shall be liable for any

laws caused to me/us due to cancellation,

Date :

Place :

Signature oftonderer
J)-

Nnmc .r..r......r.r..ir.........r.r.r.r
Addro$ .tr....rr.r..r'.i.r'..r.t.r....,..ri...t
Mo. l{o. ..r..r.r.r.......
E mall .....qr...r........,.......r....r...r...rr

(b)
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FORM.II

[See Rule 818)]

THD MADTIYA PR]{DESH STATE }TINUSG CORPORATIOI{ LNIITED

(An Undertaklng of Government of Madhya Pradcshf

No./sand/20...../......,..... Bhopal' Dated

To,
The Collcctor

' Dlstrict ..............' (M.P.)

subject: Regarding the informatlon of highest tenderer based on the tender offcr

received in e'Tender
Reference:e.Tendernoticeno..........'.datecl........

With reference to subject above it is to inform that under the e-Tender notice

'dated..thehighestsuccessfultendererandthesecondhighestterdererate
declared aF per the details given below:-

; tt is requested to issue ffierned for comPleting the

as per the rule 11.

Endt.No, /S and / 24,',', I

Managlng Dircctor/
Executive Dlrector

M.P. Stetc Miniag CorP'

Bhopal, Dated

Copy to:
i.--- 

-p6"cipal 
Secretary, Oovt. efifP, Mlnersl Resources Department, Vallabh Bhawan,

Mantralaya for lnformation.
2. Director,beolory and Mining, MP Bhopal for inforrnation'
a. Highest 

'Su".iSlnri 
iinclerer-bhri ......:.......... for information and necessary

action.
4, Second Highest Tenderer Shri ..."".'' for information'

Maaaging Dlrcctotl
Executlve Dlrector

M.P. Stste Mlatng CorP.

@
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FORM.III
See Rule 11(3) and 11(5)

Letter of Inteut

No. /Sand/ 20................

'Io,

Bhopal dated ........ /20...

Su0: Letter of intent with reference to e-Tender No. dated ....'...,',.,,.. for Grotrp

Sand Quarries of group N0.,.,.'.... of..,',........ Villages, Tehsil

District over an Area of ....... I{ectare.

.1. Background:
1.1. The Madhya Pradcsh $tate Mining Corporation l"imited,Bhopal pursuant to

thc h{adhya Pradcsh Sand (Mtning,Transpoftation,Storage and Trading}

Rules, 2019 issued the e-Tender notice dated .........,2019 to commence the

tender process for grant of Group Quarries of S$d for group No ....,.....'..'.
located in .,.......District of Madhya Pradesh. fhe e-Tender process was

cond.ucted in accordance with the Rule 8 of said mles for the said sand

group .and shri/Ms,............... is declared as the ' Highest Successful

Tenderer under Rule 8(8) of the said Rules'

I.2. As required under Ruie 1 I of the said Rules and the tender document for the
said group quarry, Shri/Ms..... has made payment of the 25%

amount of upset price as EMD of Rs. ......,.-..',. (ln words Rupees

" Only) through [Mode of Paymenti dated ,,r.r','....'."' [date of

making of payrnentl, which was received on ..,............ {Date of receipt of

paymcntl.

2. Iseuence ofLctter ofIntent :

, Accordlngly, pursuant to Rule I 1(3) and I I {5} of thc sajd Rules, this Letter of Intent is being

issued for grant of group quarries of .,'.....,,.,'. for sand in ................ villages,

District over ..,..... Hectare Area in favor of group No .',.... Shri/Ms. for a
period of 03 years, as mentioned in the said Rules.

3. Condttlons:
3.1. This letter of intent and the subsequent gtrant of aforementioned group

quarries shall be subject to the provisions of these Rules, as amended from

time to time, and Shri/Ms..... is declared as 'Highest Successful

.Tenderer' and subsequently granted the group quarries upon satisfactory

completion of all thc requirements under these Rules.

3,2, For reference, the requircments under the said Rulcs for declaration of

" Shri/Ms..........,,., a$ the fHighest Successful Tenderer and subsequent

grant of the group quarry are reiterated below. It is clarified that the

requirements mentioned below are only for reference and in the event of any

change in the said Rules, the requirements under the modified Rules, as the

case may b€, shall be applicable.
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(a) pec\Eration aS the-lHighest Successful Tende-rerl:

"ftti/f"f*Successful'I'enderer' uPon:

(i) Compliance of terms and conclitions of Rules;

iiit Payment of 50% amount of annual contract arnount'

furnishing as Per Rules;

(iii)satisfyingtheconditionsspecifiedinsub-tuie(1)tosub.ru]e
(7) of mle L2 of the said' nrles with respect to a nilning plan

and other statutory compliances'

shri/Ms ............;......,.,.. shall execute the contract Agreement

with the collector of concerned district upon obtaining all statutory

pernrissions' approvals, permits, no-objections and the like as may be

requiredunderapplicabtelawsforcommencementcfrnining
operations.

\4inine Qpelatiog oflQro-up Ouarrie s

subsequent to ""I..iion or the contract Agreernent, shri/Ms
...........'... shall lrlake payment of the instalments regularly' and

contintre Mining oPeration.

This lctter of intent is valid for a period of o3 (three) years calc'ilated

;. ;r; Rules. within time all ttre above conditions must be fulfilled

and the contract, agreement must be executed between the shri/Ms

is a delay in execution of contract agl-cement due to reasons beyond

thc control of tlrc Higheat successful Tenderer, then he may €ubmit

anapplicat'iontoCollector'requestingforfurtherexten$ion,The
collector may extend the period for maximum 1o days to comply all

or any of the above cg$!!ions.

TLreduplicatecopyofttrisletteroflntentdulysigned-byauthorized
signatory of the Tlnderer/Company shali be returnable to the undersigned

as token of acceptance, witJrin a period of A7 days '

(b)

(c)

3.3

Collcctor

District
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FORM.TV

[See Rule 13(1]l

FORMAT rcR AI{I{UAt ACTIOI{ PIAT{

Dtgttct/Tchrll/Vlllago .r....r'......r.rr..r.r.r...*rrrr'..ir...r..r....rr.

Khasra No. .-..-..... & Total Arca ,......... ............ lltt
hectarc)

Place-

Date-

(......................................)

Slgnature of tbe Group
Contractor

Nerc-

Address-
a a fa aaa a at alaaaa a aa. aaata l aa I 1..

Group No,

a. ra a aa. aa t a.a.aa al..laaa a aa...

Qurrry
wlsG

pcrntutblo
qurttlty
Un cubic
motorf

lort of 5r 6
AT

ghlobevcr
Ir

mhlnuul

?otrl
querttty

pcrmbrlblo
for thc
grouP

lln cubto
rnctarl

(Sun of rll
mlnlmu-m

pernlodblc
quartlty|
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FORM.V

[See Rule 13 (2)l

Contrect Agrecnent for Sand Quarry

This indenture made on this day of (month) two thousa4d and between

the Governor of Madhya Pradesh acting through the Collector District
(hereinafter referred to as tlre Governor) which errpression shall

inclucle his/her successors in office on the one patt and

shri/smt./Ku...............Son/wife/daughter of.......... resident ctf tahsil district

......... hereinafter called the contractor which expression shall where the context so admits

inclrrcle his/her heirs, executors, administrators, representatives and permitted assigns) on

[he other part, fol trade quarry for a period of ...'.."..'. from """"""' to """""

l, \l[rereas the contractor in accordance with the conditions of the contract ]ras agreed

to pAy the tcndcr amount Rs,..,,,.....,.., arrnuelly, which amount shall hereinafter be

called the contract amount and has paid Rs.......'...,'as ea-rnest money (security

amount) and Rs aa security deposit, and Rs. eguivalent to whole

amount payable in the contract period, rvhich amount shall be kept in deposit for
r observance of the terrns and conditlons of the contract and sha'll be liable for

forfeiture, in the event of any kind of breach of the contract agreement, and

Whereas, the State Government/Collector has sanctroned tenderer a cotltract for tlre
sand quarry the plan of whe&.ie annexed, the area of which is...'.-..'.....',hectare and

t1.e details of which are given in the enclosed Schedule 'A' which shall henceforth be

called the'Quarry.

2. Now this indenture witnesses that in consideration of the contract amount'
' royalties, rents and other payments a1rd in consideration of and subject to the

conclitions, covenatts and agreement, the contractor shall have the liberty to enter,

occupy and use the area grated for quarrying purposes and to carry arvay and sell

the mineral or its products subject to the condition tirat the Collector shall at all

dires throughout the term of the contract have the right of pre'ernption at the

prevajlbrg fair market price the product$ lying within the quarry or elsewhere under

the contro! of the contractor.

g. The contractor shall occupy and take possession of the land hereby demised to

tenderer in pursuance of il:is agreement from the period commencing from
fo.....,,........

4. It is hereby agreed tlrat the boundaries of the area hereby demised shall rrrn
vertically downward to the centre of the earth'

5. (1) The contractor shall pay tlre annual contract amount of Rs in

installments on or before the date shown below ;-

Date of depositing the
installment

Amount of installment
(in rupees)
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Provided the contractor shall first deposit the contract amount and otrer
entire anrounts relating fo the sand quarry in an acg)unt operated by Madhya
Pradesh State Mining Corporation for this purpose:

hovided that; if the contractor fails to deposit the installments on the due
dAtes issuancb of e-TP for allotteri group quarries in tavor of ccrntractor shall be
stopped and the operation of the qrrarry shall be prohibited and a shorv cause notice
of such intention shall bc issued to the contractor in failing the amount to oe
deposited that why the contrqct may not be cancelled:

Provided further, within stipulated time of 30 days required to deposit
installment by giving a reply to the show cause notice the collector may pennit for
operation of quarry after depositing installment/installments along with intetest on
period of delay at the rate of 24 percent per annum:

Provided further that, within a period of 30 days as above if the contractor
fails the deposit the amount, the collector shall issue of laps and send a request to
Covernment for retender, Prior to the publication of tlre tender notice tl:e contractor
along wrth 24% interest per annum may pay all the dues. The contract shall be

completely debmed to be cancelled on the release of new tender publication.

Provided further also, unless the amount of instalhnent including interest is

received issuance of e-TP for ailotted group quarries in favor of contractor si-all
remain prohibited.

The contractor, shall extract and carry away quantity of sand permissibie in lvlin:ng
Plan, Environrnental Clearance and Water & Air Consent iwhichever is less) in l:eu
of the contract amount:

Provided, if the contractor extracts or carries away any quantity cxceeding
the prescribed quantity, he/she shall be liable to pav value for such excess quantity
extracted or carried away.

Provided that, If in any year the excavated quantity is 20 percent less than
the quantity mentioired in approved mining plan then this quantity shalt be
permitted to be -removed in erisuing year but the difference in contract money of that
year for the quantity carried over shall be deposited. Tbe approved mining plan shall
be revised and the annual contract money shall be revised proportionately, In case
of revision of mining plan, environment permission shall be obtained as required.
Excavation of quantity mentioned in approved mining plan in contract period shall
be mandatory otherwise the security amount so deposited may be forfeited.

Provldcd further that, if the contractor in any year desires to take away the
quentity moie thirn the pcrmieeible quantity of that year (not rnore tJran 20%) thcn
as per thc proposal he shall require to revise/modify the approve mining plam and
environmental permission and thls lncreased quantity shall be adjusted against the
permissible quantity of the next year. In no ease, tl:e permission for dispatch of
excess quantity than the permissible quantity for contract period shall be given.

In case the contractor a<tracts the quantity more than the quartity mentiongd in
Annual Working Plan for that quarter then notwithstanding anything contained in
para (1) above he/she shall be liable to pay amount for excess quantity of such
extraction and differcnce of the arnount paid for quarterly installments withirr 30
days, failing which, the further dispatch of mineral shall be stopped;

(3)
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providcd, the contactor fails to mulre payment of the arnount on the du€

dste, Uhen he/shc thatl ba ltsbto to pay tho due arnount/amounte along ;with

lnterc$t at thc rate of 24 per ocnt pcr annum, (Repeat In 5(1) Provleo 2 and ..','!

T5e contractor shall fust dcposit the contract amount and other entire amounts

relating to the sand quarry iu an account operated by Madhya Pradesh State M:ning

Corporation for this purpose,

In the event of the contract anount and other dues which are payable unde: the

terms of this agreement remain unpaid for more tha:r two months frotn tbe due

dates then the Collector or any oflicer authorised by him/her shall be empowered to

enter upon the premises and to seize and carry away mineral anct/or its prc.'duct

and/or the movable ProPertY in the quarry-

If any contract arnoqnt or any other dues under this agreement remains unpaid by

the contractor for more than one rnonth, then the Collector shall send the proposal

to cancel the contract to State Govemrnent and the decision of the State

Government shall be final and binding.

The contractor shall be entitled to erect such temporary buildings etc. nearbll the

quarry as may be required for guarrying pulposes and to remove the same befcrre

the expiry of the contract. In the event of not doing so, any such build'ing ctc'

stan4ing on the land nearby the quarry aJter the explry of the contract shall be the

propertSr of the State Governrnent and that the contractor shall have no right to
clhirn compensation thereof'

The contractor shall at his/her own expense erect eind at aJI time maintain and keep

in repair boundary marks and pillars along the boundaries of the demised lands.

The contractor shall not assign or sublet the land or any part thereof or transfer the

rigirts/privileges granted under contract,

The contractor shall be responsible for maintaining the proper sanitation of the land

granted to him/her under this agreement'

The contractbr shall be bound by all rules aud regglations in force and such other

condltionr a. th6 Oovernment may from time to tinre impose'

The contractor shall be bound to takc a<lequate mcasulelJfor the health and eafety

of the persons working in tlre quarry.

The contractor.shrill horior the rights regarding road, water and other easements.

The Govemment shall have the right to make surface roads or other contrivance for

establishing means of communications over the leased area and the contractor shall

have no right to clairn compensation thereof,

The contractor shall carryout the mining operations in accordance with the

approved mining plan and extraction of sand and Bajri shall be done maximum upto

3 meters or upto *ater level whichever is less, from the surface of mining' But

excavation within the river/nalla shall be prohibited'

The contractor shall maintain correct accounts showing the quantity and parciculars

of the mineral obtained from the quarry and sold or dispatched a:rd the number of

8.

9.

an

r6.
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persons employecl therein and also a complete plan oI the quarry and shall allow

any of{icer authorised by the Government/Collector at arry time to exarnine such

accounts and plans and shall furnish the same during inspection or on demand by

such competent officer.

The contractor shall submil monthly returns in the pi'oforma below before the 7th

dav of each month to the Collector.

2A. The contractor shall report any accident occured in the quarry area to the

concemed District Magistrate forthwith.

2L The contractor shall have no cla.im against the Collector for compelsation or

damages and in respect of modification in contract amount of sand quafry included
in the contract, duc to approach road, availability of mineral ancl any other reason.

22. If the contractor is desirous of deterrnining the contract before the completion of the

period of contract, he/she shall. give six months *"ritten notice of such intention to
the Collector. On the expiry of above period and in case of any dues not remain

outstanding against the contractor the State Government on the proposal of the

Collector shall accept tJre surrender and the security deposit shall be refundable.

The annual contract amount for the said period shall be compulsorily deposited by

' the contractor; in this period rnining operations may be conducted. Once, the

apptication for surrender is submitted the same shall be irrevocable. The

corporation shall restart the process of re-tender for the gfoup after receiving the

information of the surrender:

23, The contractor shall not use the lands given to hirn/trer under this agreement for

any purpose other than those for which the contract has been given.

24.{U In the er/ent of a war or state of emergency the Government shall have the right to
takc possession of the quarry, articlcs, land, rnachinerg, plants, buildings.and
material CIrd in such eveni the contractor shall have no clajrn to any compensation.

(21 The State Government shall have the right to tal<e possession of the quariy before
completion of the contract in public interest:

Provided that, before taking possession one month's notice shall be given to
the contractor.

Month 0penlng
otoeh of

the
mlnerd

extnctcd

Quantlty
of the

mlneral
ortractod
durlng thc

month

Quantity
of thc

mlneral
dlspatched
durtng the

month

Quantity
of the

'nineral
sold

durlng the
month

Closing
stock of

tle
mlncral at
thc end of

thc
month

Average
number of
laborers

cmployed
durlng thc
. month

IU t2l t3| (41 {5} (6) l7l
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25, If a dispute is arising out of and/or in connection with and/or in relation to thjs

,ontr".i, the decisioriof the State Government shall be {inal and binding'

26, Roeumption of Poreeaeioffill Where any sand quarry is canceiled. or determined

or a ciecision is taken to resume possession of the quarry in the public interest or

the period for which the sand q"utty is granted has expired, the contractor shall

hand ou*t 
-po"."".i"" 

"f tf..i sand qLt 
"try 

to Collector in which the sand

, QUarryi group'o. *rjot portion thereof is situatia within a period of seven days from

the date of canceilation or determination or decision to take back possession in the

prU[. i"i.tr.rl* .o**tlicated or on the clay following the date of expiry of the

period of contract of the quarry, as the case may be'

(2) Where the contractor fails to hand over possession of the sand quarry/group

rvithin the period specified in sub-clause {i), the Collector or Lu1 Officer

authorised by him/her shall serve or cause to be sewed a notice on the

contractor eitier by post or by tendering or delivering the copy of it personally to

the contrac.tor or gne of his/he r family members or serva:rts or by aifixing it to a

conspicuous part of the place of his/her residence or place of busiuess or

publishing it in at least one newspaper having circulation in the lccality where

the contractor resides.

1S1 tire notice under sub-clauee (2) ohall contain a statement that the contractor

shall hand over possession of the sancl quarry/group to the collector or an

OIIicer authorised by him/her under sub-clause (1) within a period of seven days

of the date of service of the notice'

'| (4) Where a contractor fails to hand over possession f the sand quarr:"/group

within the peripd specifred in the notice under sub-clause (2), the collector or an

OJiicer autfrofsea ty him/her uncler sub-clause (l), may take possession of the

sand quarry from rhe contractor ancJ for that purpose may use such force as

maY be considered necessary'

(5) If on the expiry of the period of the contract, a contractor fails to hand over

possession on tbe next day, the contractor sbali abide by all the conditions of

the agleement till the possession is taken back'

27, If the contfactor conravenes thi conditions of the agreement, the collector shall

have the right to forfeit the security anount or part thereof deposited by the

Contractor.

2g, The contractor shall issue a transit pass prescribed by the state Government for

each trip for each vehicle carrying the mineral or its product from the quarty'

,29. e-Tender document, agreement etc. will be the integral part of this contract'

30. It is hereby demised under the agreement that in case the contractor tulfils all the

terms and COnditionS hereby contained and mentioned above then the amount

security deposit of Rs..........,..... (earnest money) which the contractor has deposited

shali be refuncled to him/her by the Collector'
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$cheduls A
(Seeparagraph 1)

Signature with full name,
address and occupation of
the witnesses
I
L.

2.
Signature with fult name,
address and occupation of
ttre witnesses
1.

2.

Signature of the Collector
District

(Seal)

Name; address and signature of
the contractor.

District Tahsil Name of the
Group/Ntrmber

Village (were
quarry is
situated)

Khasra
No,

Area (in
hectare)

(r) (21 (3) (4) (s) (6)
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FORM-VI

[See Rule 13 (2)]

SuretY Bond

Know all Men By Theee Prescnts, that 1,...',,.. (hereinafter called the

surety) D/o, W/o, s/o $hd/smt,.,..,.,.......,ltesident of.,....,,,..,in the Tehsil...""'""0f

th€,,,.,.,..,.District arn held and flrmly bound tn the Governor of Madhya Pradesh

(hereinafter callcd the (lovernor), who are working as Collector/Additional Collector (Senior

i.a,g. S."t*) in the District r..,.r.....,..,, for the sum of Rs...,,,.,,...,'.....only (the whole &mounl

payable ctUring the contract period), to be paid to the Governor, his sUccessors' or assignees

or their attorney or the officer authorised by the Governor in this behalf, for which paylnent

will a-:nd truly to be made, I hereby bind myself, n-ly helrs, executors, administrators and

represenfatives, firmly by these withnesses;

As witness I have set out my trand, this <lay month

, whereas, shri/smt/Ku,.......,..,.....,w/o,D/o,S/o of shri/smt."""""'resident of """"" i:t

the tehsil,,..,........or the district

basis of tender submitted b.y him. been granted quarry for (mineral)"""""""' over an area

of.'..,.,.'..,.,. hectares in viilage""""""""Tehsii clistrict"""""""for a period cf

vide order No. dated...

Anct whereas the eontxactor has agreed to execute the prescribed agreement with the

Collector/Additional Collector (Senior I'A'S' Scale)'

And rvhercas by yirtue of the agfeemetlt to be executed betrveen the Collector/Additional

Collector (senior I.A.S. Scale) (contractcttor) and Contractor, the said contractor is required

to pay regularly and timely the contract amount and' any other dues arising out of the

contract,

And *h.r.u, the collector/Additiorral Collector ($en'ior I'A'S' Scale) has

Shri/Smt/Ku ..,.....'......'. W/o,D/o, S/o ShrilSmt """"""' to furnish surety of Rs

(Rupeesonly),I,'.........'..standaSsuretyforhimtotheaboveamountand
this bond ana f Oeciare that t own the following immovable property of rvhich I

,absolute owner and that the property is not mortgaged" or gifted and it is free

encrrmbrances.

Details of the ProPertY

askeC

execu:e

arn the

irom aII

And the conditions of the Bond is such that if the contractor shall die or become insolvent

or at any time ceases to pay the contract amount or any other dues arising out of the said

contract, any such due on this account Under this contract shall immediately become due

and payablc to the collector/Additional collector (serrior I'A's' scale) distrjct

and the same will be recovered from my properw d.etailed above as an arrear of land

revenue in one installment by virlue of this Bond'
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Ald I, further declare that I will not sell, mortage, gift or transfer in any other rnanner and

will not act in any way to dispose off the above property till this bond is in force.

Ip. witness whereof the said has signed hereinto on day of............' T\po thousand and.'.'...

. Signature with full nar-ne adclress

and occupation of the witness.
]'..............
n,.,.....,,......
Date.........,

Signature of the surety

VeriJied and found correct has signed

this Bond todaY in mY Presence

Executive, Magistrate,
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Sir/Madam,

1. I/We am/are the valid contractor of the sand quarry graup number
situated at village Tehsit District and as per the sanctioned

tender amount of 
"anJp"Vable 

at the rate of Rs. .......' per cubic meter is being paid to the

State Government Uyili/us, in vicinity to my/otrr sand group quarry the sand is avajlable

on private larrd, the details of which is as under :-

roRM-vrl

[See Rule 17 (3)l

Appllcatlotr for pet'rnlt for sand avallable ln prlvato land

Sender ..:.....................

To,

Collector,

Mining Section

District

2.

3.

4,

l/We request for grant of Pe

land,
The reguired appllcation fee of Rs. ..'..,...""' has been deposited vlde challan no'

...,.. date ... (challan enclosed)
Other required details :-
(1) Name of the APPlicant/Address

(21 Mobile Number/E-mail ID

Business of aPPlicant
Afgdavit of theiand owner of the applied land for the consent (be enclosed)

Affid.avit of applicant (for mining dues or any other govt dues) for no dues (be

enclosed)

Other details (Applicant desire to submit)

(3)

(4)

(5)

(6',)

Date:

Place: Signature of APPIicant

Name

Address

8r.
No.

tu

Vlllagc

l2l

Khasra No.

t3l

Area (Hectaref

t4)

Remerk

{5}

rYn! extraction and sale of sand from the private
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es)

To,

TORM.VIII

[See RuIe l8(7[i)]

Appllcatlon for grant of storage llcense of sand

Collector,

District

I, 8lo,D/o,W /o Shri/Smt ....,........ aged y€dr, resident of

... district ....r...i...,.., am the contractor of the sanctioned group quarry number

......, in tender. I ffiuthorised on behalf of {irmlcompany to submit the

application for grant of storage iicense (attached copy of the letter of authorization). The

' following document are attached along with the application form :-

(l) The challan No. of the application fee date .......... (original

copy of the challan is attached).

(21 Map and Khasra Panchsala of the place of storage

(3) Ailidavit stating that no mineral revenue or govt, dues is outstanding against

me/firm/company (be enclosed).

(4) That tbe place of storage belongs to me/belongs to others and the consent of the

land owner for storing the mineral has been obtained by me the allidavit of rhe

concemed land owner is attached.

(5) In case the storage place is go!t. land, NoC of Tahsildar of such intension that tae

land (storagc place) is not reservecl for any plan/scheme.

The information given above is correct. I know that the legal proceedings against ne

, may bc initietcd if lnformetion glvcn is found incoffect.

Date:

Place: Signature of Applicant

Narne

Address

Group quarry No.

District
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rORM-IX

tsee RuIe 22(1) and 23(l"i

APPllcation for APPeal/Revision

Ito be submitted in duPlicate)

'To,

1. Name and Address Ap_:licar.t

2.Nameofauthority,numberanddateoforderagainstwhichtheappeal/revision
applicationisfiled.(enclosedcertifiedcopyoftheorder)t

3. ApReal/Revision fee$, number and date of treasury

challan.....-

(enclosed origiqal treasury challan]'

4. Ground of aPPeal/revision

5. Any additional information the applicant desires to furnish

6. In case the application of appeal/revision preferred after 60 days of the

communication of the order, the reason of delay

Date :

Place :

Name of APPlicant

of

Signature of APPllcant :1

qqs-fir * wqqro *' 'nq t nqt srTiflrjsTl
gfr-m cm efrq lrqrqtd, Tq{lF{-{.

F-"6. *.Eiq gror aur d-u-n 111'rn, ryrivr gmr vrnfib"fq ffio 5*"naa. altqri{ * 5Fa nw s'firfrrd-2org
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(iii) "Suggestions in the High power Committee Repelrt,,

of Hon'ble NGT Order dated 4.09.20Tg.

Progrers Mrde:

The reconmendations of the High p,cwer Commiitee
Constituteo by'Hon,ble NGT in the matter of OA 1g4/2013,
orders passed by NGT in other similar matters along with
experience ano suggestion receivecl on implementation of
present Susta inable Sand Mining anci Management

Guidelines-Z'15 issuer by Ministry has been compried and

accordingly jn consultation with some exper.ts, deaiing sand

mining, a draft guideline on enforcernent and monitorino of
sand mir'ng has been crepared.

ln addition, tre relevant provision of sand mining frame work
published byttffitry of Mines has been considered as base
for all rrronitoring and enforcement purpose, except for
envtronff 3ntal related issue.

Further, requirerrent and procedure of Replenishment study
for River 5anc rn,ning has also been suitably incorporaied.

The draft guicerine is sub'itted before competent authority
for consideraiion before it is circulated to stakehoider for
their feedb,ack /suggestion to finalize the guideline.

A discussion with rimited input was received from states
which attendec meeting ot 17.1z.2o1g but formar response
on each direction of NGT is still awaited.
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Subjcct:

Office rrf the Director
r_]colc,S.and S{ining

Marlln,t pradesh
29-A. 1.1l*nij Bha.,i'an" .,\rcra l{ills. Ij}roLral

Phcrr:e & Fr... : 075i-l5i 1795
E -nrail : dirgconrn@.)i:rp. nic.in

infblm rvhcther thc stucly
lf it is prssible than please

as per the guideJine issr"recl bl,
inlbrm the moclclities o1 l*r,i

Go't' of lndia Ministrl'':f Ettr,'ironment For:cst ancl Climate Change has jssucd thegtrideline for sand rrrining "the sustainablc sand miiiing ,nunog**nt guiclelinc 20I tj andenfbrcernetrt & ntonitoring g.ridelin: f,rr sand nrining ZAZ07..,Lc.orO;ng to the guicleline issued

lj;.,:'ll',il-':il:tl"--o 
to cnl'r'vcut tt,e slucly o1's;,sre'ratic estinrsticln ani replenilil;;;, srLrcly or

In the State of lvlp at prcscnt i
State.. Accot.ding ttl tlre sun,::1, carried cut by
quarries is about Bcr cubic nrcter.

It is requisred to plea:;e
Gol, is possible by your organisatiot,
and conditions of such stutJics.

Iari1, responce is soljcited,

,-{ (-q I
l-ndr Ntr. ll\ 1 ) - incWGer/2u2().
Lopy lo:-
I ' Sccerctary. covt. of Madhya pracresh, Mineral Itesources DepaLtment,Bhopal,
2. ExccutiveDirector,IVIPSMC-paryarvasBhawan,Bhopal.

{r,$
o'r"

Bhopal. Dated
1 rf f 

c/:ee.r

It4antra laya.

A$

.L60 '!

rllropal. Datecl l;[ fu lntt,
Shri A.I(. Agrnval
I)i rcctor
Ccntral Water and lrorver Rcscrch Station 

?
I(h:rclalnvasla, Pune (If.S.) 4.;1024

systernatic estinration ancl replenishmcnt study of sand in the salrd quarr-v'fNtadhya Prariesh.

483 sand quarries situatec{ in various river of rlic
the State total estinratccl quantity of sanci in lhese
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State Environment lmpact Assessment Authorify, M.F
(Ministry of Environment, Forest and Glimate Change, Government of India

Environmental Planning & Coordination Organizatior
Paryavaran Parisar, E-5, Arera Colon

? Bhopal -46ZA1t
visit us http://winnru. mpseiaa, nic. i

Email : mpseiaa@gmail.cor
Tel.: 0755 -2466970. 246685*Ay lcl,

ifl"lreFn

nen lgFr-fi{
ffq rtqT Yrr{m
zg-tgfrq lTaq, art{r fr;js,
qlqra

Fax:0755 -246213r

/SEIAA/No.:

Date:

dl

frqq:- qr-rfrq g{.S.4., q-{ ftd am eil.q. atqiE asa / zolm (Tf tf 'rae /'ta
(fr.fs) fui{r;fq frar f+w q.s. yrcn ) g.T otq. m.qm rz;/zoil
(vtqT td frw q.;-. vnsq) q q"Rd sntsr ft-{io 17 / oB / zozo d qrqsT

ql-c,f'- 3ilwcn qe fr. 11775-76 ftql-fr 17.10.2020.

Bqqfffi Mir.if, rrc-i n qFrfrq qq.d)8, q{ ffd Er{l Cq, ffilo
rca/zorc (Td i ua/'t+ ffid-s) lt-d-H-E frm frq,q s.q vrw) fu-dT

Rrrfr-fi /qft* /r{iliTl?rdst.fl/ftrd t q_qt*o Cq qfuqld sl.{rTqrr *d q
tn rgft-q d Grilrr sru;FT ,'erlu qRqF{ d q-t-qq ii <rqq ftt .ffi B nqT er}.q.

mqi-fi 726 / zoll (vtqT q) trs-€ q.v vmr) deTrfil( ffi q tn d erlq
ssqq d r{cirT q Erin qfi .d $ I qn+q g{.S.4., Djtq-6{ dq, q{ ftd ETqr
qrRo enin tr{i-tr 1l.ol.2rr20 d qRqm-{ ti wrTfr eTfqq{dT d €-+-d qa Rqt-fr
1s:o.2020 tf vafuo frS mqro (h), (i), 0) qn qffi q-fr qrror€r d r{<isT q d-q
t fu Rrqr gm qf, rgR-q d sru-;rq ig qTfr q-qffi-q {ffi u1 qTql-q Prd
q R-g mqTfr (h)qq 6)EFT 

qrrieT z6q ft-q qd qqq 3ID-qlA-a C Tft t
1, PP shall carry out independent en'rironmental audit atleast once in a year by

repr-rted third party entity and report of such audit be placed on public domain.

z. The mining shall be carried out strictly as per the approved mine plan and in
accordance with the Sustainable $and Mining Management Guidelines, 2016
and Enforcement & I'Ionitoring Guidelines for Sand Mining, 2020 issued by the
MoEF&CC,Gol ensuring that the annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in
the mining plan.

qqffiq rffi qr€r dd d gq{fn Bs-ti fr"Rn qrd at mFrdRq ffiq
qtTqfd'q, qqtwul, qq qq qrFITg qffi{ riTrdq, qrEf, lg-{cnr{ $qld gmf

ffi--f, Ot qfft t t Enfoui'cement and Monitoring Guideline For Sand Mining zozo d
GrJqTq qM-q-{r TRFffi i qqfenq eideflT (audit) al_d qTd NABET Accredited

consuttant t orqrcti pubtic dor^rain rri r{Rid cn-i;lT Tq {I-w r(Tu|" ftq-tul rgd
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"Enforcement ar#lonitoring Guidelines For Sand Mining ff O is

supplemental to the existing "sustainable $and Mining Management Guideline - 2016
(SSMG-2020) and these two guidelines viz. "Enforcement & Monitoring Guidelines
ior Sand Mining" (EMGSM-2020) and SSMG-2016 shall be read and implemented in

sync with each other. In case; any ambiguity or variation between the provisions of
bbttr ttrese document arises, the pro'"'ision made in "Enforcement & Monitoring
Guidelines for Sand Mining-2020" shall prevail.
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